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Appliecation No, 1637 of 1986

Date of decislong25-6=1286,

L CORMM: B.C. GADGIL ..

“
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R ‘Heard Mr,Gogla for the applicant and Mr,pPareckh

¢+ for Mr,Udhanl for the responcdents, A fter hearing

both of them, it appesrs that 1t would be necess:ry

for me to récmrd the statement of Traffic Inspector,

Hapa, Lo c¢larify the position, The respondents sre

directed to ask the s:id Traffic Inspector to ap;ear

before me on 15«7=83, Tt should be noted that serious

view will be? tinken if he £nlls to remain present a5 per
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CORAM : (1) Mr. P.H. Privedi ( Vice Chairman)

(2) Mr. P.M, Joshi ( Judicial Membear )

The learned counsel for the applicant has
reported his inability to attend the tribunal

due to disturbed condition prevailing in the
city. Hence the matter is adjourned to 29th July
1986 as requested.
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"Mr. MMN. Udeni, the leamed counsel for the respendents hae passed

a puré‘s 6uly signed by Divisienal Railway Manager whereby it has
been statéﬁ ggai the respondents are prepared te take applicant en
duty previded he widraws the present applicatien and the recovery
applicatien Ne. 146/84 pending before the Labour Ceurt (at Rajket)
Accerding te Mr, Udani, the applicant is en duty at Bhatia and
therefore in the service ef the respendent. Mr, B.B. Gegia declare
that he withdraws the applicatien, On his deing se, the applicant
will be treated as en duty frem 21.6.1984 and all benefits ék%%é{”
salary, will be payable te him. Mr. Gegia alge undertakes that th
applicant will withdraw the recsvery applicatien Ne. 146/84 pendi

~in Labourrtourt st Rajket as early as possible. With these directi

the applicatien stands despesed ef as withdrawn with ne orcder as t

cost .
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MEMBER VICE CHAIRMAN




